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DELHI VIDHAN SABHA
LIST OF BUSINESS
December 19, 1995/iAgrahayana 28, 1917 (saka)
2.00 P.li.

EELICIVATION -

Shri Ram bha j
Shri Swroop Chand Rajan
Shri Aloik Kumar

to move :-

This ilouse congratulates Dr. Harsh vardnan,
' Minister of Healtn for having successfully
“implementad the Pulse Polio Immunisation
Programme in Delhi, thus motivating the
entire nation for eradication of Polio in India."

QULSTIONS

‘Questions entered in a separate list to be asked and
answers given. '

PAPLRS LAID ON THE TABLE OF OUSE

- Chief Minister,Shri Madan Lal kKhucana to lay on the Tahle

of the House copies of following napers :-

l. 7The Municipal Corporation of Delhi(ilection of
‘ Corporator5 Amendment Rules 1993,

2. Ministry of Home wifairs Notification dated
16.1,1995 vide which cnanges in Zones were
made im Col. 3 of XIVth schduled of Municipal
Corpordation of Delhi sct, 1957,

3. The Municipal Corporation of Delni(Declaration
Of Assets by Corporator) Rules 1994,
SPECIAL MENTIONS

Matters to be raised by Muabers civen in a separate list,
MOT'ION

T ——

Shri Alok Kumar :

Shri Jag Parvesh Chandra :

"to present the Report of the Select
Committee on the Delhi Prohibition of Smoking and
Mon-Smokers Health Prot -ction Bill, 1995,

BILLS TO BE IN.'R0DUCLD
Shri Madan La¥ Khurana, Chisf Minister to move for
lecave to introduce "The Delni Officinl Languages
Bill, 199%.»

ALSO to introduce the 2ill,

Dr. Harshvardhan, Ministcr of Healtn & Legislative
Affairs to move for leave to introcuce " 'he Provincial
Small Cause Courts(Delhi Aamenament) Bill, 1995.,"

. i LOLSQ to introduce the Bij .
CALLING a@rFNTTON ekl

—— o —

Shri Nand iishore Garg to call the attention of Chief
Minister on the situation arising out of the Collapse of
4 House on 13th December, 1995 constructed by some Builder



~.Km. Purnima Sethi

o B

on DDA land at Rose Gardens of Tri*Nagdr constituency
resulting in death of one and inj%y to several others.
MOT ION

0

Shri Rajender Gupta(it.ii,) Lo move the followin
Shri Satish Chandra :liundelwal : | motion :- :
]

"that extension of time be grunted to the
Committee on Unauthorised Construction
Lpitfor! submission of its report by the next

5ession,

MOT ION

* Shri Rajésh Sharma .  to move the’ following
Shri Nand Kishore Garg : ! motion :-

"that extension of time be granted to the

Committee on Allotment of Lang to Charitable .
Institutions ctc. for submission of jts report

by the next session.

- MOTIOI UNDER RULE 103

Shri' kam Bha j

Shri Swaroop Chand Ra jan
Shri Mewa Ram iarya

Shri C.P. Babbar

to move the following
motion for discussion HE

"that this House on 14.3.95 unanimously passed

a resolution that Judicial Enuiries Commission
be constituted under the Commission of Enquiries
act, 1952 as pber the recommen’atjions Of the

S.R. Sharma Committece so thut the guilty persons
could bhe punisnaod.

The House desirad that tho House be informed
Of the reasons of non-implemencation of the
aforesaid resolution and demanis that the said
" resolution be implemenc. . forthwith "

SHORYT DURAHTION DISCUSSIUN
Shri Mukesh Sharma :
Shri Jag Parvesh Chandra :
Shri Deep Chand Bandhu :

to raise.Short Durotion Discussion on

utter neglect of Group Housing Societies and
Multi-storzyed Fluts dzspite levy of House
Tax at enhanced r :tce and due to non-provision
of necessary civic amenities to them,

P, GUPTA
SECRETARY



